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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERFEAD
[

[ 22
C.2.172/2€.  Dt.of Decigign : 31-08:-98.
M.Srinivasa Rae | . 2pplicant.

Vs

1., The Admiral Superintendent,
Naval Deckyard,Visakhapatram.

2. The Manager (Fersennel),

Naval Docyard, Visakhapatnaﬁ. . +Resporcents,

il

Counsel fer the applicant Mr.P.Krishna Reddy

Ceunsel for the respendents : Mr.K,Ramulu, Addl,CGSC.

CORAM: -

THE HONM'BELE SHRT R. RANGARAJAN| : MEMBER (ADMN.)

THE HOM'BLE SHRI B.S.JAI DPARAMESHWAR : MEMBER (JUDL.)

T~
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CRDER

CRAL CRDER (PER HON'BLE SHRI Ry RANGARAJAN : MEMBER (ADMN.)

Heard MrJE.Krishqa Reddy, learned counsel fer the
applifant and Misz Shyama for Mr K,Ramulu, learned coursel feor the
respendents, W
2., This OA is filed to set aside the order ef appeintment
of the applicant i,e., Deckyard Fermanent erder Ne.12/86 dated

|
3-12-86 in se¢ far as appeinting the applicart in Skilled Grade =and

1Y

the crder passed by thc responﬂgnts reiecting the representatien
made bf the‘applicant i.e.,, No.PIR/1106/REP dzted 15-4-95 and for a
censequential Airectiern te the !eSp@ndents te apply the Deckyard
Memo No.06/85 and to treat the §pplicant as HSK,.Gr-I1 category frem
1=5=87 when he was appeinted in the Naval Dockyard after passing
apprenticeship course with all éensequential benefits includiing
seniority and arrears of salaryn

3. When the CA was taken up for hesring, the learned
counsel feor the applicent submitted that he is intending to apreal
against the erder ﬁasse@ by the respendent sutherities dated 15-4-8%
(Annexure-1) te the higher autherity and hence he requests for
withdrawal of this OA, But he alse requests fer liberty tn file an
arpeal,

4, In view of the ab@Le submissier ef the lesrned councel

fer the applicant, the OA is allowed to ke withdrawn and liberty is

alse given te the applicant te tske up this case departmentally by

filing appeal to the appropriate authorities, We have ne deubt in

mind that apprépriate autherity will deal wkxk his sppeal in

accerdance with law,

b

- The 04 is dispesed of as withdrawan. Ne cests.

ymp.mrsmam ‘ (K. RANGARAJAN)
MI:,MBEP JUDL. ) " MEMBER (ADMN. )
- “T,
BES Q,/ﬁaggg i The 115tﬂ§ggg¢£,_1098. ‘4{}
Toictated in rhe‘OpenCaurtT "; i?hJ
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The Admiral Superintendent, Naval Dockyard, Visakhspatnam.

Ths Manager (Perssnnel), Naval Deckyard, Ulsakhapatnam.

ns copy te Mp.P. Krishna Reddy, Advscate, CAT., iyd.

D2 zony o Pr e Mamulu, Adul e Tho ey DAT., dyde

An o
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T e | B.R.{A),‘CAT-, Hyd.

6., One duplicata CBPRY.
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